CS.P.Sriram
Insolvency Professional

SCHEDULE ]
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF VENKATESHWARA REALTECK PRIVATE LIMITED

1. NAME OF CORPORATE PERSON Venkateshwara Realteck Private
Limited

2. DATE OF INCORPORATION OF CORPORATE PERSON 28/07/2021

3. AUTHORITY UNDER WHICH CORPORATE ROC-Bangalore

INCORPORATED / REGISTERED

4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY U45400KA2021PTC150026
IDENTITY NUMBER OF CORPORATE PERSON

5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL No. 35, Chetana 3rd Main,
OFFICE (IF ANY) OF CORPORATE PERSON Ashwini Layout, Ejipura,

Bangalore- 560047

6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE February 1, 2022
PERSON

7 NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER | P. Sriram

AND THE REGISTRATION NUMBER OF THE LIQUIDATOR 10/17, Anandam Colony, South
Canal Bank Road, Mandaveli,
Chennai - 600 028
srirampcs@gmail.com
9940336666,
IBBI/IPA-002/IP-N00292,/2017-
18/10895

8. LAST DATE FOR SUBMISSION OF CLAIMS March 3, 2022

Notice is hereby given that the Venkateshwara Realteck Private Limited has commenced
voluntary liquidation on February 1, 2022.

The stakeholders of Venkateshwara Realteck Private Limited are hereby called upon to submit a
proof of their claims, on or before March 3, 2022, to the liquidator at the address mentioned
against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Nam/a,nd S]gnature ofthe L}quldator

A

P. Sriram X
IBBI/IPA-002/1P- N00292/2017 18/10895
Date : 01.02.2022

Place: Chennai

Regn. No: IBBI/IPA-002/IP-N00292/2017-18/10895
10/17 Anandam Colony, South Canal Bank Road, Mandaveli, Chennai — 600028

Contact: 9940336666 srirampesi@gmail.com
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CHANGE OF NAME

1. NIVEDITA P AR, D/o.

Prabhukumer Raju, nge mbout 34 years,
Rasiding at Fat No. 305, 370 Foor, LAA CAPTIAL,
4th Malr Roed, Manjunethanagara,

Nm 530015,
Fiareby declars it my origing! ram by birth is
HIVEDITA PRABHUKIRAAR. After my maniage
wsmmmumwmywlwmmm
2s NIVEDITA ATHIN. Now | hava changed /
rEtRIN my originar nama NIVEDITA
PRABHUXLI

dad, Aged abolt 27 years,
Wi, Shlvamnd\hdllﬂ Rat GEJ-273, Bth
Cross, 2nd Medn, Hear Gﬂnash Temple, HAL

Maw Township, VTG Marathahalll, PO:
Marathahalll Calany, Bangalora North
District, Bangalore, PIN Code 5537,
Tersby declare that after my marriage with
ona SA. Skivanand Waded, | have changed
mmmamﬂillmwlnilwﬁ

HANGE OF NAME

1, PUSHPAVATHI D..J. W/o. Sudhakars
M., aged about 28 years, Residing at
Flat Ne. 5133, 5th Btock, 13th Floor,
Sobha Ruby Apartmants, Tumkur
Road, Nagasandra,

Doddabidarakallu, Bangalare -
560 073, herehy declars that | have
chapnged my name fraom

|, RAKSHITHA M S, D/o Sairam K
M, Residing at No. 131, 1st Block,
Kempamma Temple, Chinnamari
Layout, Hebbal, Bangalore North,
Bangalore - 560 024, heraby
declare that | have changed my
name from RAKSHITHA M S to

CHANGE OF NAME
I, SANFHAMCORTHI @ D.
SIDDARAJU 5/0. Mailapps, residing
at 302, Near Mariyamman Kovil,
Thaluthi, Thingalue, Satyamangaam,
Gemalam, Erode, TamlInadu-G38
401, hereby declare that D.
SIDDARASY and I
hoth tha names asa ane and the same:

CHANGE OF NAME
|, NAGENDRA.S Sfg Siddanna,
Aged about 31 years Residing at
No.97, Kammana Keri Beedi,
Yelandur Taluk, VIC Yalandur,
Chamarajanagara- District-
571441. have Changed my Name
from NAGENDRA.S to NITESH

PUrposas, vide affidavit datad 15t Feb.
2022, swaom hefora Advacate and
Notary HH. NAGARA. at Bangalore.

affidavitdated 01-02-2022, sworn
before Advocate and Notary B.KC
RAMESHAPPA at Bangalore.

all purposes, ‘vide affidavit dated
18-01-2022, sworn hefora Ady

and Notary R.S. VIJAY at Bangalora.

01-02- 2022, befars the Notary,
i LN, B tore for a

official and legal pUrposes

1, ANIHUNVAABHISHEK S/o

aswamnl nand, age 72 Eenrs.

CHANGE OF NAME

I, NADAPAIAH B, S/o
Laksmamma, agad about 24 years,
Wa No. 26/1. Seethappa i.glvout,

Hfet No. 61, Did Na. 170, Gth
Appeiah Swamy Layaut,

Bengalere South, Bangs!uru—ﬁl do
hateby daclare thet § have changed my
namie from ANTHONY ABHISHEK to
ABHISHEK .M. hancefoith | shelf be
known zrd called as ABHISHEK .N
only for all purposss, vide affidavit
dated 1st Feb. 2022, swom before

R T. Nagar Post, Bangalore-
560032, do hereby declare that |
hava changed my neme from
MADAPAIAH B 1o BALU
NADAPAIAH vide affidavit dated
02-02-2022, sworn before

I, H & RANYA, W0 Nagaraj H, A/e No.
#8010, Manjunatha Nilaye, 2nd Cross,
Durgamba Road, Amarjyathi Leyout,
near Church, Thanisandra, Or
Shivarama Karanth Napar, Banpalora,
Kamataks-560077, do hereby declare
that bath tha names"i.e., RAMYA
NAGARA. and H S RAMYA aré one
and tha sama and balorgs 0 me only,
fpenceforth | shall be knoyn and celled
£5HS RAMYA anly, vida affidavit dated

CHANGE OF NAME
|, SMT, SUJATHA.B W/o
Sairam.B, Aged about
38 years, residing at,
M. Madivala, Marsur Post,
Kasaba Hobk, Anekal Taluk,
Bangalore District have
changed my name to SMT.
|SUJATHA BURRU vide
affidavit dated' 02.02.2022

instead of NIVEDITA JITEIN | | Telashwinl Wadod. m.n Iml A 'w‘ ulhal .| PUSHPAVATHI D.J. to PRANITHA 5, | | SANA PASHA vide affidavit dated | | yerson belongs to me only. Vide

NIVEDITA mm&"u'i"é"” e mm mﬁmmd?t:‘a.z.znzz "slvmm to | |Vide affidavit dated 01.02.2022 i9-.‘3.‘ FeU228swor lz mre gfﬁfgﬂ‘mpﬂgﬁ: 29-‘:1 hﬂm m;ﬂ |; ;l:;y:ﬁﬂz‘{gwp E!R:l.f l‘::l':?‘_lzgo%,z

Prakasha: Prakesha C.. Advocats 2 Notary, | | Sworn to-before P.C. ry, | |befors £.C. Ramaiah, Advocats &L
mﬁmm&m S Berygaliin. % Arvocate & Notary, | Notary, Bengaluru. Advocale, Bangalore.

CHANGE OF NAWME

1, NARAYANASWANTY ANAND S/c | (I, PUSHPA, aged about 54 years, | |1, KASHVI THAKKAR, 0/ Reann |, GURL PRASAD GANAPATI 1, Smt. VIDHYA NANDA 0Nt SDob A2eF .
Muniyappe, age 48 years, R/atNo. 61,  |\W/o Late s.,ﬂ, Gowda, R/\; No, | | Thakkar, age 22 years, /et No. 304, DEVADIGA, S/c:Late. Ganapat KUMAR, spouss of R, RDEY # cinechnd
Old N. 170, 6th Cross, Appaioh | |13/13 24th “A" Cross R d, Gt Graen Fields Apertment, Ballzndu Dovadip, Residing at No. 107, | | No 680222-B, Ex-SGY, Nanda s A dn . -
Swamy Layout, Uttarahalli, Bangaluru Bfgck ; s {fogd 3 Jury South-560 103 da hereby mﬁﬁ&?ﬁﬂwﬁfﬁ?@ Kumar Malamal, Resident of Er LRI o 4
SEMthPage el :d“m';.‘r[gn'}! 860070, do hereby declaro that | |deiare that L havo shanged mv | | 660610, have Ghanged my “';‘9- 1‘57':“13‘ Flgor {ThA | |t s Aaonongmo
from NARAYAMASW ANAND | [both the names i.e., PUSHPA and ;’:Ir:wl KASHVII?IEMKKAH Previous Name GURU PRASAD Sl Al P Bl A LR EEXT L. 2o
to NARAYANASWAMY, hencafortn | | | CHIKKAMMA are one and the | | henceforth et Al N%mg&;‘#w&%éﬂﬂ% %::ﬁ:?dmﬁysgg;% Pr:\: o, o e ,,.gmms'
TN A ANy /79 2 || sameand belongstome only.vide | | alled o KASHVI THANGKAR oy for vide Bdavit dated VIDHYA NANDA KUMAR to | | 130t st memab s =3, st sesaes

VIDHYA §, vide affidavit dated:
01-02-2022, before Advocate,

\Aravind Patil.G.G_. st Bangalore |

CHANGE OF NAME
I, SRI SAIRAM B S/0
Nagamuralidhar.B, Agad about
42 years, residing at, No. 24/2,
M. Madivala, Marsur Post,
Kasaba Hobll, Anekal Taluk]
Bangalore District have
changed my name to SAIRAM
BURRY Vide affidavit dated
02.02.2022 sworn before
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PUBLIC NOTICE
My clients Dr.8HIRAZ PASHA P., Agad
atout 42 years, S/o.MrK Pasha Mchyudin,|
and Mr=.SYEDA NAYEEMURNISA, Aged
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: 2 about 35 years, Wic. Dr. Shiiaz Pasha P.,
o e Hoth am Residing st Mo.140,17th Cross,
Lz d s ‘;“F"!' R.T.Nagar,
ghmnrior 1993 mo wdack 560032, intends to purchase tha schadlle|
myisad ety Dotsets 2Bkt | |0
hose : 1o M SYED ZAMEERUDDIN AZAD siics
T ZAMEERLDDIN AZAD. 8., Agad sbout 42|
g mowedh 1ol
S v e, P P | vaar, SioMr. Syec Taudai, Resitig af

Flat No. G-01, Greund Floar, No. 555, dth
Cross, H M T Layaut, Ganganegdr,
R.T.Nager, Bargelor North, Bangalere
&0 032, Those who am having any bitls,
right, cigim or inberest In the Schedulal
proparty may contact ma with their;
legifmeta clzim within 10 days, faling which
my cllents wil purchasa the Scheduia)
property, 23 the same ks frae from all dleims /|
and no ciaim shall ba

. |No.88-368-5, 100 Fael Rosd, 10th Main

emartained latar.

& PRGR|

Al thal piece and parcal of the Pmperty
bearing New Municipal Ne. 5, PID|

Rozd, Benasawadi, Old BEMP Ward No.BS,
(formerly No.31, House List Khatha da.
1326/1109/1) Situated &t Baneswadi
Village, K.R.Puram Hobli, Benpalora:
Measuring Eas( 27 FL West: 28 F1. 9 lnches,
Morth 40 F. and Sauth 48 F1. 2 faches, inall
totslly measunng 12326 Soft, a]nng wﬁh
50 Square RCC rooted tild i

(Ground foor, First Flaor, Second fioor and
Third floor} vith wefrified ﬂonnng‘ jungla

East by: Private pmperty' \Nesl by:A00 FL
wide Road; North by: Housa giteNo. 32:]
Scuth by: House site No. 16 of Mrs. Pishpa
and Vagvelu.

K. AJayakumar, Advccate,
AJAY & ASSOCIATES,
#18, 15t floos, Thimmalah Garden,
Devegowda Road, R.T.Nagar Post,
Bangalore-32. Ph.(0) 23335132,
080-48506640, Mab. £880140512
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! ai Lendmg and Payment

Wi 1087 1o Socucfizyg Bhadrava] Ty
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{Enforcament) Rules, 2007.

052 Diirey
" 1
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tice for gafe.of | ; o
E-Aucton Sale Natice for Sala of Immavale Assets under the Securiisation and Reconstruction of Financial Assets and Enfnrcamsntbfﬁer.uzﬂy Intarest Act, 2002 read with proviso to Rule & {6) of the Security nterest
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Notica s heraby given to the public in genersl and n particular to tha Borrowar(s} and Gum;alar(s) that the bslow described i

has beentaken bytheAuthorised Cfficar of ICIC) Bank Ltd, will be soid on "Asiswhereis’, "As iswhatfs" and "Whalevarthers is”, ag partthrie_gr

ged lo the Securad Craditor, the physical possasasion of which

roperty mor

Fiat No.4K, Super Built up ares of 884 Sq. FLand UDS 423 Sq.Ft

2 Name of Datalls of the 3 o asget] Am;unt @awe Dats and Date &
::, Borrower(s) /Go- with k:nw:-e;cnx:brnn:ufj (3] Fige Time of ime of
gnrrmnn:,r’s‘l’ LE E}:mell Property | Auctlon
uara; on:
| | Laan Account No, 3 m_mM
(A) {B) ©} (D} (E} (6) {H)
* [Mr Chandiya Block No. 07 Rs.23,50,000/- | Februa March
Mrithyuniay Fiat No A, Super Built up area of 738 Sq. Ft, and UDS 353 Sq P, Rs.2,36,000/- 2555312 22&33122
Borrowar) -
Ra.40,70,000/- | 10:00 AM to | gg:
ggaﬁmg'?ghy Flat No.4B, Super Buit up area of 1267 Sq. F1, and UDS 621 Sg FL TR A07 000 | D390 B "9-%2"“
& 40, 2 10:30 PM
Loan Aﬂm'um Number | Flat No.4D, Super Buik Up area of 1270 Sq. Ft, and UDS 608 SqFt %‘%
LBCHE 107 Rs.24 00,0007
Fiat Ne.4E, Supar Buitt up srea of 748 Sq, Fi, and UDS 353 Sq.Ft Rnsiza‘t junouc:];l.‘
.28, 50 000/~
Flat No.4J, Super Built up sraa of 804 $8q. Ft,and UDS 433 Sq Ft 4 5%5&'9 Rs.2,85,000/-

| Ra.28,00 0001 |

253/- &3 o
sary | TRS.2,86,0000-

January

Flat No.4L, Supet Built up area of 875 Sq.Ft, andUDS419.5q Ft.

06,2072 | Rs.27,65,000-

Rs.2,76,500/-

Fiat No.4M, SuperBulltupareaaf 875 Sg Ft.and DS 418 Sq Ft.

Rs.Z7 85 000/-
Rs.2 78,500/~

Flat No.4N, Super Built up area of 828 $q.Ft,and UDS 445 Sq.Ft

Re.20,00,800/-

"SCHEDULE *"A™ (TOTAL AREA} Itern No.1: Ajl thal piece and Ppearcel of land of an extent of 64 cen|

canls n Survey No.113, 9cents in Survay No.128/1,48 centsin Survey No.128/2A and 52 cents in Survay No.129/2 totally maasuring an|

ts in Survey No.112/1, 1 acre 2

axtent of 2 acres 75 cens situated at Villaga. Py T: Taluk &nd now

District

v Tamb
District and situstad within the office of Joint-| 8.R.0-Saldapetand Registration District of Ghennai South,
No129/3, 8 cants in Survey No.128/3 and 2 cents in Survey No.128/2B totally mazsiying an extent of BO cenis situatsd af

lur Taluk, Kanch

and by

Madﬂvakkam\ﬁifags.praviou&ly?ambaram Telui and row Sh Taluk,

No.127 ithin the Sub R

fMeasuring an extent of 54 cants siluated at M:
K District, i

North by: ferdin Survey No. 112 South by :land in Survay No.129/2 East by :land i Survey No_130 West

situated within the Sub Registration District of Joint-l, S.R.0_-Saidapset and Ragistration Gfstrict of Ghenn

SCHEDLULE "™ (Lands given towards Raad and OSR Area) 28,087,025, ft out of the land mentionad gl
a4 the [and

lands In Survey Nos.128/2A and 12512 South by : land in Survey No.136 Eaal by :iand in Survay No.128/2 West by : land in Survey|
istrictof Joint-), S.R.0.-Saidapet and Registration District of Chennai South,
farn No.3: Al that piece and parcel of land of an extent of 26 cents in Survey No.111/1 and 28 cents in Survey No.125/1 tatally,

1 Vill b fously Tamb. Taluk and now Sholinganallur Taiuk,
9. 26 cants in Survey No.111/1 bounded on the - North by : lands balonging to Moni South by :landin
Survey No.111/2 East by:izndin Survey No.111/d Westby: land in Survey No.112 28 cents In Survey No,129/1 bounded on the :

on the North by :

by:landin Survey No.129/2
ai South.
bove In Schedula *A™.

SCHEQULE™"C™ (Balance Land Available) 1,50,092.35 sq.ftof | abovein

A" an tha residential|
in the Sch o

developmant known as MAJESTICA PHASE-I proposed to be constructed aver the land

u togsther q 1t carp th

i
facilifi

damenities acening thereon

further intarestill March 21, 2022 bafore 05:00 P
Tha Pros
03:00 PM and thereaftar ey need to submit thelr offer thraugh the
EMD. Kindiy note, in casa pm;raclfva bidder(s) are unable o submit their offer through the wabsite then signed copy
ChannaE-Blfnnsa onor befors

For zny further clarifications with regards lo inspection, terms and conditions of the auction or subrnisgion of tenders, kindly conta
Limited on 8840020926/ 04244233833

Please notethat ing 1. Miz NaxXen

Data: February 03, 20:
\Piaca: Bangalore

The onling austion wil: ba conducted on websita {LRL Link-www.dispozalhub.com our auclion agency Mfs NexXen Solutions Privats Limlted, The Mortgsgors/ noticee ara given a last chence lo pay the total dies with
elge th 2 iif ba sold 28 b h

clive Bldﬂer(?l must submit the Eamest Money DBWS%SMD’ Demand Draft (DD) (Rafer Column iE) at ICICI Bank fimited, 8P-24, Ambattur Industrial Estate, Chennal-600058 on o March 21, 2022 befora
h ve manlioned wabsite anly an or bafore March 21, 2?22before 05:00 PM slong with scan image of Bank acknowledged DD towards proof of payment of

of tender decumen

arch 21, 2022 hefore 05:00 PM Eamest Money Daposit DBYFO should be from a Nationalised/Schedulad Bank in

Private Limlted..2. Matex Nat Pyt Ltd (Contacton 8933805544) have also baen engaged for faciliiating the aala of this property.
TheAuthorised Officer raserves the right to reject any or ali the bids withaut fumnishing any furthar reasons. Fordatalled t8rms and condiions ofths s&le, plaase visit www.iclcibank.com/ndpds
22

ts may ba submitted at [CICI Bank limitad, SP-24, Ambattur Industria Estate,
vour of “IC1C] Bank Limited* payable at Chennal.
Gt ICICI Bank Limited on 7550214254/ 9004474385 or W/s NexXen Solutions Private

Sdf
Authorised Gfficer

ICICI Blank Limitad/

Advertising i The New Indiat Express 'Business &
Enterprise’ column helps to reach your customers in -~ .
Tamll Naclu, Karnataka, Kerafa, Andhra Pradesh, Telangana,
Qdisha and The Morning Standard, New Delhi in a cost 4
effective manner, yielding mone retums! No matter what
your business, find your customars hare!

BUSINESS & ENTERPRISE
mmwss -mm

EVERY MONDAY For detaiis: 92443 17292

y &
FORM A \
PUBLIC ANNOUNCEMENT
(R 14 of tha v and B picy Board of india
(Votuntary Liguidation Procass) Requiations, 2617)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
VENKATESHWARA REALTECK PRIVATE LIMITED
1, me of rate Parson Venkateshwars Reshack Privite Limfed
Date of Incorparation af.
2| oty 26/07/2021
Authortty Under Which Corporaia
Incomorated f Hegisterad o ssanuaar
Corporate kentity Number 7
4. | Limited Liabiity idanttry Number
of Corporata Parsan:
Acdrass of The Regiatered Glfice
&. | and Principal Offics (If Any) of
Corpurale Person
Liquidation Commencament
Data of Corporatn Person
Name, Office Address,
7 Emall Arldrasa, Telaphone Numbar
*| 2nd Tha Rsglsiration Number of

Sntampe @ amail.vom 8940336668
The Liguidator | IBBUIPA-802P-NOO282/2017-18/10895
4. | Lasi Data For Submission Of Glaims | March 9, 2032

Notica is kereby givan that tha Venicatoshwiva Realteck Private Limited has commanced
vohuntary iquidation on Fabruary 1, 2022,

3.

U4s400KAZ021 PTC 150028

Wo. 35, Chetara, 3rd Main Foad,
Ashwini Layout, Efipura, Bengaluru-580047
February 1, 2002

P Sriram, 10/17, Anandam Cofeny, South Canal
Bank Aoad, Mandavei, Channal - 600 p2a

| =

Tha ataieholders of Venkateshwara Reeltack Privale Lmited ara harsby ralled upar t
b their clatms, on or Uiquidatar at
mantioned egainst tism 7.
athey

o by 3 Al
y i &y post or by slectroricmeans.

Nama enc Bignature ol the Liguldator,
5d/- B Sriram
18B1PA-0024iP-N 00202/2017-16/1 0695,

YOUR GUIDE TO SPICY LIVING

Date: 01.02.2022
Piace: Channai

Every Friday with
THE NEW INDIAN EXPRESS




VENKATESHWARA REALTECK PRIVATE LIMITED
Regd. Office: No. 35, Chetana, 3rd Main Road, Ashwini Layout, Ejipura, Bengaluru - 560047
CIN: U45400KA2021PTC 150026

NOTICE OF EXTRAORDINARY GENERAL MEETING:
[Pursuant to section 101 of the Companies Act, 2013 and Companies (Management and
Administration) Rules, 2014]

To,
The Members

Notice is hereby given that the extra ordinary general meeting of the members of
Venkateshwara Realteck Private Limited held on Tuesday, the 01st day of February 2022 at
No. 35, Chetana, 3rd Main Road, Ashwini Layout, Ejipura, Bengaluru - 560047 at 04.30 PM to
transact the following business:

SPECIAL BUSINESS:

ITEM NO. 1

APPROVAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY AND APPOINTMENT OF
LIQUIDATOR

To consider and if thought fit, to pass with or without modification(s), the following resolution
as Special Resolution:

“RESOLVED THAT pursuant to provisions of Section 59 and other applicable provisions, if
any, of the Insolvency and Bankruptcy Code, 2016 read with the Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulations, 2017, applicable provisions of the
Companies Act, 2013 and the Rules made thereof and in accordance with the provisions of
the Articles of Association of the Company, the consent of the members of the Company be
and is hereby accorded for winding-up the affairs of the Company as voluntary liquidation of
Corporate Person, with effect from today.

RESOLVED FURTHER THAT the consent of the members of the Company be and is hereby
accorded to appoint Mr. P. Sriram, Insolvency professional (Reg No. IBBI/IPA-002/IP-
N00292/2017-18/10895), Chennai as the Liquidator of the Company for the purpose of the
voluntary liquidation process of corporate person and shall be paid a remuneration of Rs.
6,50,000/- (Rupees six lakh fifty thousand only) plus GST, excluding other cesses and
reimbursement of actual out of pocket expenses for the voluntary liquidation process of the
Company.




RESOLVED FURTHER THAT the Board of Directors of the Company be and are hereby
authorized to do all such acts, matters, deeds and things and to execute all documents, with
or without modifications, and to take all steps and give directions as may be required,
necessary, expedient or desirable for giving effect to this resolution.

RESOLVED FURTHER THAT notwithstanding the appointment of Mr. P Sriram, as Liquidator
of the company, the members do hereby sanction the continuance of the following powers by
the Board severally: -

(i)  Tofile a statement of affairs of the company with the Liquidator;
(i)  To sign papers as may be required by Government Departments/Liquidator;

(iii) To notify to the Registrar of Companies in the prescribed form, changes in the office of
Liquidator, if any;

(iv) To call meeting when there is no Liquidator for the purpose of filling a vacancy in the
office of liquidator;

(v) To appear before the Government or private agencies or financial institution as and
when required for the purpose of realization /disposal of the company’s assets as and
when advised by the Liquidator;

(vi) To close all existing current bank accounts forthwith and transfer the credit balance to

the bank account to be opened by the liquidator of the company or reclassify the
existing bank account.

For and on behalf of board of directors of-
Venkateshwara Realteck Private Limited

Company Secretary

Place: Bangalore
Date: February 1, 2022




NOTES

1.

s

A member entitled to attend and vote at the extraordinary general meeting is entitled to
appoint a proxy to attend and vote on a poll, instead of herself / himself and the proxy
need not be a member of the company. A proxy so appointed shall not have any right to
speak at the meeting.

Members should fill in the attendance slip for attending the meeting. Members are
requested to bring their attendance slip.

In case of joint holders attending the meeting, only such joint holder who is higher in the
order of names will be entitled to vote.

Only bona-fide members of the company whose names appear on the register of
members/proxy holders, in possession of valid attendance slips duly filled and signed will
be permitted to attend the meeting. The company reserves its right to take all steps, as
may be deemed necessary, to restrict non-members from attending the meeting.

Relevant documents referred to in the accompanying Notice are open for inspection by
the Members at the registered office of the Company on all working days during the
working hours of the Company.

. Shareholders are requested to intimate changes in their address, if any, quoting the folio

number to the Company

. An Explanatory Statement pursuant to Section 102(1) of the Companies Act, 2013(“Act”)

relating to the Special Businesses to be transacted at the meeting is annexed hereto.

The Notice is issued with a shorter period pursuant to provisions of Section 101 of the
Companies Act,2013. Consent of the members is solicited.

For and on behalf of board of directors of-
Venkateshwara Realteck Private Limited

Kﬁsh Shenoy

Company Secretary

Place: Bangalore
Date: February 1, 2022




EXPLANATORY STATEMENT PURSUANT TO SECTION 102 OF THE COMPANIES ACT, 2013
ITEM NO. 1

Venkateshwara Realteck Private Limited (“the Company”) is engaged in the business of real
estate services and building completion and other allied construction and repair services.

Due to various commercial considerations and having regard to the overall economic outlook, the
Management has decided to voluntarily liquidate the Company, detailed in the record of business
operations.

The Board of Directors of the Company at their meeting held on January 25 2022 decided to wind
up the affairs of the Company as voluntary liquidation of Corporate Person, with effect from the
date of approval by the members in the ensuing General Meeting. Accordingly, the Board of
Directors made a Declaration of Solvency and approved the proposal for winding up the company
under voluntary liquidation process so that capital invested by the shareholders can be returned
to them, subject to the approval of members.

The voluntary liquidation process of the Company shall be effected in accordance with provisions
of Insolvency and Bankruptcy Code, 2016 and the regulations made thereunder. Section 59 of
the Insolvency and Bankruptcy Code, 2016 provides that the voluntary liquidation process of
corporate person shall require the approval of the shareholders by a way of Special Resolution
and approval of the creditors representing two-thirds in value of the debt of the company.
However, the Company has no creditors as on date, hence the approval of creditors is not
required to be obtained. Hence, the said resolution is proposed to be passed as a Special
Resolution.

In accordance with the provisions of Section 59 of the Insolvency and Bankruptcy Code, 2016,
the board of directors propose to appoint Mr. P. Sriram, Insolvency Professional (Reg No.
IBBI/IPA-002/IP-N00292/2017-18/10895) as the Liquidator for the proposed voluntary
liquidation process at such remuneration as provided in the resolution, subject to your approval.

Copy of Declaration of Solvency approved by the Board is available for inspection to members
online during the office hours from 11.00 A.M. to 5.00 P.M. on all working days till the date of
the Extraordinary General Meeting.

None of the Directors, Key Managerial Persons of the Company and/or their respective relatives
shall be considered to be concerned or interested in the proposed Special Resolution except to
the extent of their respective shareholding, if any, in the Company.

For and on behalf of board of directors of-
Venkateshwara Realteck Private Limited

M shenoy

Company Secretary

Place: Bangalore
Date: February 1, 2022




Form MGT-11
PROXY FORM
[Pursuant to section 105(6) of the Companies Act, 2013 and rule 19(3) of the Companies (Management and
Administration) Rules, 2014]

CIN : U45400KA2021PTC150026
Name : VENKATESHWARA REALTECK PRIVATE LIMITED
Regd Office : No. 35, Chetana, 3rd Main Road, Ashwini Layout, Ejipura, Bengaluru - 560047

EXTRAORDINARY GENERAL MEETING ON 01.02.2022

Name of the Shareholder
Registered Address
Email id

Folio No.

| being a member of .........cccocevuesrervnnenenn. ShAres of the above named company hereby appoint:

1. Name
Address
Email id

Signature

or failing him
2. Name
Address
Email id

Signature

as my proxy to attend and vote (on a poll) for me and on my behalf at the Extraordinary general meeting of

the company, to be held on the O1st day of February 2022 at 04.30 PM at No. 35, Chetana, 3rd Main
Road, Ashwini Layout, Ejipura, Bengaluru - 560047 and at any adjournment thereof in respect of the
resolution as indicated below:

- Approval for voluntary liquidation of the company and appointment of liquidator

Signature of the shareholder Signature of the proxy holder

Note: This form of proxy in order to be effective should be duly completed and deposited at the
Registered Office of the Company, not less than 48 hours before the commencement of the Meeting.

ATTENDANCE SLIP
EXTRAORDINARY GENERAL MEETING ON 01.02.2022
(Please fill in the Attendance Slip and hand it over at the meeting hall)

Date: [ Time: |
Place:
Regd. Folio |

Signature of Shareholder/Proxy/ Representative Present




ROUTE MAP

Extraordinary General Meeting:
01st day of February, 2022

Venue:

At -

No. 35, Chetana, 3rd Main Road,
Ashwini Layout, Ejipura,
Bengaluru - 560047

Location Map
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Venkateshwara Realteck Private Limited

No. 35, Chetana, 3rd Main Road, Ashwini Layout,
Ejipura, Bengaluru - 560047
R +91 80 40453453; &: +91 80 40453409

CERTIFIED COPY OF THE RESOLUTIONS PASSED AT THE EXTRAORDINARY GENERAL
MEETING OF VENKATESHWARA REALTECK PRIVATE LIMITED HELD ON TUESDAY, THE
01ST DAY OF FEBRUARY, 2022 AT 04:30 PM AT THE REGISTERED OFFICE OF THE
COMPANY SITUATED AT NO. 35, CHETANA, 3RD MAIN ROAD, ASHWINI LAYOUT,
EJIPURA, BENGALURU - 560047

APPROVAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY AND APPOINTMENT OF
LIQUIDATOR

“RESOLVED THAT pursuant to provisions of Section 59 and other applicable provisions, if
any, of the Insolvency and Bankruptcy Code, 2016 read with the Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulations, 2017, applicable provisions of the
Companies Act, 2013 and the Rules made thereof and in accordance with the provisions of
the Articles of Association of the Company, the consent of the members of the Company be
and is hereby accorded for winding-up the affairs of the Company as voluntary liquidation of
Corporate Person, with effect from today.

RESOLVED FURTHER THAT the consent of the members of the Company be and is hereby
accorded to appoint Mr. P. Sriram, Insolvency professional (Reg No. IBBI/IPA-002/1P-
N00292/2017-18/10895), Chennai as the Liguidator of the Company for the purpose of the
voluntary liquidation process of corporate person and shall be paid a remuneration of Rs.
6,50,000/- (Rupees six lakh fifty thousand only) plus GST, excluding other cesses and
reimbursement of actual out of pocket expenses for the voluntary liquidation process of the
Company.

RESOLVED FURTHER THAT the Board of Directors of the Company be and are hereby
authorized to do all such acts, matters, deeds and things and to execute all documents, with
or without modifications, and to take all steps and give directions as may be required,
necessary, expedient or desirable for giving effect to this resolution.

RESOLVED FURTHER THAT notwithstanding the appointment of Mr. P Sriram, as Liquidator
of the company, the members do hereby sanction the continuance of the following powers by
the Board severally: -

(i) Tofile a statement of affairs of the company with the Liquidator;

(i) To sign papers as may be required by Government Departments/Liquidator;

(i) To notify to the Registrar of Companies in the prescribed form, changes in the office of
Liquidator, if any;

(iv) To call meeting when there is no Liquidator for the purpose of filling a vacancy in the
office of liquidator;

CIN: U45400KA2021PTC 150026




Venkateshwara Realteck Private Limited

No. 35, Chetana, 3rd Main Road, Ashwini Layout,

Ejipura, Bengaluru - 560047
B +91 80 40453453; &: +91 80 40453409

(v) To appear before the Government or private agencies or financial institution as and
when required for the purpose of realization /disposal of the company’s assets as and
when advised by the Liquidator;

(vi) To close all existing current bank accounts forthwith and transfer the credit balance to

the bank account to be opened by the liquidator of the company or reclassify the
existing bank account.

- CERTIFIED TRUE COPY -

Venkateshwara Realteck Private Limited

m Shenoy

Company Secretary

CIN: U45400KA2021PTC 150026




CS.P.Sriram
Insolvency Professional

Date: 31.01.2022

Ta,

The Board of Directors

Venkateshwara Realteck Private Limited

No. 10/1, Ground Floor Lakshminarayana Complex,

Palace Road Bengaluru, Karnataka - 560001

Dear Sir,
Sub: Certificate and Consent for Appointment of Company Liquidator for the

purpose of voluntary liquidation of the Company.

[, P. Sriram, a registered Insolvency Professional with Insolvency and Bankruptcy
Board of India under Reg. No. IBBI/IPA-OOZ/IP-NOOZ‘J»Z/Z017-18/10895,
having office at 10/17 Anandam Colony, South Canal Bank Road, Mandaveli,
Chennai - 600028 hereby give my consent to be appointed as the Liquidator, for
the voluntary liquidation of the Company in accordance with the Insolvency and

Bankruptcy Code, 2016 read with Regulations made thereunder.
[ hereby certify and affirm that:

1. Tam eligible to be appointed as the Liquidator of the Company;

2. There are no disciplinary proceedings or restraint orders pending

against me with the Insolvency and Bankruptcy Board of India

3. I adhere to the provision as set out in the Insolvency and Bankruptcy

Board of India (Insolvency Professionals) Regulations, 2016;

. CS.'E’ SRIRAM®
- Insolvency Professional
IBBWPA_ -002/1P-N00232 /201 7-4 3/10895

Regn. No: IBBI/IPA-002/IP-N00292/2017-18/10895
10/17 Anandam Colony, South Canal Bank Road, Mandaveli, Chennai — 600028

Contact: 9946336666 srirampesi@gmail.com




CS.P.Sriram
Insolvency Professional

4. [ am independent of the Company and its Board and hereby disclose the
following in accordance with Rule 6 Insolvency and Bankruptcy Board of

India (Voluntary Liquidation process) Regulation, 2017:

a) I am eligible to be appointed as an independent director on the board
of the corporate person under section 149 of the Companies Act, 2013

(18 of 2013), where the corporate person is a company;
(b) I am not a related party of the Company;

(c) 1 am not been an employee or proprietor or a partner of firm of
auditors or company secretaries or cost auditors of the Company; or of a
legal or a consulting firm, that has or had any transaction with the
Company contributing ten per cent or mere of the gross turnover of such

firm, at any time in the last three years.

(d} I had/have no pecuniary or personal relationship with the Company

or any of its stakeholders.

(e) I am not/was a Director or Partner, or any other partner or director
of such insolvency professional entity represents any other stakeholder

in the same liquidation.

5.7 SRIRAM

“Tasalveney Miotessional

' IBBI!!?A -Q02/\F-k0292/2017-18/10885

CS. P. Sriram

Insolvency Professional

Regn. No: IBBI/IPA-002/TP-N00292/2017-18/10895
10/17 Anandam Colony, South Canal Bank Road, Mandaveli, Chennai — 600028

Coniact: 9940336666 srirampces{gmail.com




Uenkateshwara Realteck Private Limited

No. 35, Chetana, 3rd Main Road, Ashwini Layout,

Ejipura, Bengaluru - 560047
W +918040453453; &: +91 80 40453409

Date: 01.02.2022
To,

Mr. P Sriram - Insolvency Professional
IBBI/IPA-002/IP-N00292/2017-18/10895
10/17, Anandam Colony,

South Canal Bank Road,

Mandaveli,

Chennai - 600028

Dear Sir,

Subject: Appointment of Company Liquidator for the purpose of voluntary winding up.

We are glad to inform that, we hereby appoint you as the liquidator of the Company, on such
a remuneration to be decided in the Extraordinary General Meeting held on 01* February,
2022 for the purpose of voluntary winding up of Venkateshwara Realteck Private Limited,
pursuant to the provisions of Section 59 of the Insolvency and Bankruptcy Code, 2016 and
other rules and regulation framed thereunder.

We hereby request you to give your consent/certificate of confirmation on your eligibility to
be appointed as Liquidator pursuant to Regulation 6 of the Insolvency and Bankruptcy Board
of India (Voluntary Liquidation Process) Regulations, 2017.

Thanking you,

For VENKATESHWARA REALTECK PRIVATE LIMITED

Mr. Ra‘nakrishna
Director
DIN: 09445576

CIN: U45400KA2021PTC 150026



